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PETROLEUM AND NATURAL GAS REGULATORY
BOARD
NOTIFICATION
New Delhi, the 20th December, 2010

G.S.R. 986(E).—In exercise of the powers conferred
by Section 61 of the Petroleum and Natural Gas Regulatory
Board Act, 2006 (19 of 2006), the Petroleum and Natural
Gas Regulatory Board hereby makes the following
regulations to amend the Petroleum and Natural Gas
Regulatory Board (Determination of Natural Gas Pipeline
Tariff) Regulations, 2008, namely :—

1. Short title and commencement

(1) These regulations may be called the Petroleum
and Natural Gas Regulatory Board (Determination of Natural
Gas Pipeline Tariff) Amendment Regulations, 2010.

(2) They shall come into force on the date of their
publication in the Official Gazette.

2. Amendment of Schedule A

In Schedule A of the Petroleum and Natural Gas
Regulatory Board (Determination of Natural Gas Pipeline
Tariff) Regulations, 2008, after clause 9, the following clause
shall be inserted, namely :—

“10. Adjustment of volume variation in Tariff
computation after final computations of initial unit
natural gas pipeline tariff.

(1) Adjustments shall be carried out in the final unit
natural gas pipeline tariff determined under sub-

clause (5) of clause 9 on a year-to-year basis by
the entity with the customers considering actual
volumes in any of the first five years of natural
gas pipeline operations when—

(a) the actual volumes are higher than the
normative volume considered as divisors for
determination of the final unit natural gas
pipeline tariff on the basis specified in item
(a) of sub-clause (1) of clause 6; or

(b) the actual volumes are higher than the
normative volume considered as divisors for
determination of the final unit natural gas
pipeline tariff on the basis specified in item
(a) of sub-clause (1) of clause 6 but are lower
than that considered for determination of
the final unit natural gas pipeline tariff,

(2) When the actual volumes are lower than the
normative volumes in any of the first five years
of natural gas pipeline operations, a set-off of
the impact of such lower volumes shall be
permitted. Such set-off shall be allowed only to
the extent of the impact of higher actual volumes
passed on in any of the first five years and the
balance set-off, if any, shall be carried over to
subsequent years, but not beyond the first five
years of natural gas pipeline operation, to be
allowed for adjustment only in case there are
higher actual volumes.  ~

(3) An audited statement showing actual volume
shall be submitted by the entity to the Board
after the conclusion of each year of the first five
years of natural gas pipeline operations to
enable the Board to advise the necessary
adjustments.

(4) A pro-rata adjustment in apportionment of the
unit natural gas pipeline tariff over all the tariff
zones determined by the Board under clause 8
of Schedule A to the Petroleum and Natural Gas
Regulatory Board (Determination of Natural Gas
Pipeline Tariff) Regulations, 2008 shall also be
made with customers to the extent of adjustment
in the final unit natural gas pipeline tariff
determined by the Board under this clause.

(5) The tariff so adjusted shall also be applicable
for the subsequent period till the same is
modified, adjusted or reviewed.”

[F. No. S-Admn./I1/8/2009-Vol. ]
RATAN P. WATAL, Secy.

Foot Note :—Principal regulations were published in the
Gazette of India (Extraordinary) under
No.G.SR.807(E), dated the 20th November, 2008.
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